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8. While as required, the Annual 
Financial Statement for the year 1985· 
8& has been laid beforo the House and 
the connected Demands for Grants are 
also being circulated to the Hon'bl" 
Members along with the other Budget 
papers I am, at this stage; seeking 
only .a tVote on Account" f,r the first 
six months of the financial year 1985-
86. 

SUPPLEMENTRY DEMANDS FOR 
GRANTS (PUNJAB), t 984-85) 

[English] 

THE MINISTER OF FINANCe 
AND COMMERCE AND SUPPLY 
(SHRI VISHWANATH PRATAP 
SINGH): Sir, I beg to prescnt a 
statement (Hindi and English vcrison~) 
showing the supplementr}' Demands for 
grants in respect of the State of 
Punjab for 1984·85. 

ELECTION TO COMMITTEE 

[English] 

Central Advisory Committee for 
National Cadet Corps 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO): 
SIr, I beg to move: 

"That in pursuance of Section 
12(1) of the National Cadet 
Corps Act, 1948, the members 
of this House do proceed to 
elect, in such manner as the 
Speaker may direct, two 
members fr om among them. 
selves to serve as members of 
the Central Advisory Com-
mittee for the NatioDal Cadet 
Corps for a term of ODe year 
from tbe date of election, 
subject to the other provisions 
of the said Act and the Rules 
mad e thereunder /' 

MR. SPEAKER: The question is : 

"That in pursuanc~ of Sect ion 
12( 1) of tho National Cadet 

Colli", Atlflltltm to 1 12 
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Public Imporlanc~ 
Corps Act. 1948, the 
members of this HotIle do 
proceed to elect, in sucb 
manner as t he Speaker may 
direct, two memb\!rs of the 
Central Advisory Committee 
for the National Cadet Corps 
for a term of one year from 
the date of election, subject to 
the other provisions of 'be 
said Act and the Rules made 
thereunder. " 

The mollon wa.S' adopted, 

12.07 hrs 

[MR. DEPUTY-SPEAKER (II the 
Chair). 

12.08 brs. 

CALLING ATTENTION TO 
MATTER OF URGRNT 
PUBLIC IMPORTANCE 

i Eng IIsh] 
Firf" Caused bv Inflammable Kerosene 

Supplied in 'Kerala by H induslnn 
Petroleum Corporation 

SHRI ZAINUL BASHER (Ghazi-
pur) : I call the attention of the 
Minister of p\!t rol cum to the following 
matter of urgen1 public importance and 
request that he may make a statement 
thereon: 

"Fire caused by inflammable 
Kerosene supplied in Kerala 
by Hindustan Petroleum Cor" 
poration leading to several 
dea ths and injuries to others 
and the action taken by the 
Government in the matter." 

THE MINISTER OP STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NA W AL KISHORE SHARMA): 
Sir, Hon'ble Shri Zainul Bashor aod 
other Members have called the atten-
tion roaardiog some accidents in 
Ke,rala State last month owing to 
contaminatod kerosene oil. 
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W itb a sense of deep sorrow and 
anguish · I wish to apprise the House 
that during FebruorYJ 1985 some inci-
dents of accidental fire caused by 
contaminated kerosene oil occurred in 
Alleppey. Eroakulam, Trichur, Palgbat 
BDd MalapuTam districts of Kerala J 

resulting in some deatbs and burn 
injuries to some persons. Tb~se acci-
dents took place on account of the 
kerosene oil having become contami-
nated with Naphtha/Motor Spirit. 
Supplies of this contamioat ed kerosene 
oil came from the Cochio terminal of 
Hindustan Pet rokum Corporation. Ac; 
on ) 2tb March, 13 persous had died 
and 109 persons had b~en injured. 
The Chairman and Managing Director 
of Hindus'an Pt'trolt"um Corporation 
Limited alongwith the Director 
(Market iog) of the Corporation visited 
Trivandrum and met the Chief 
Minister; th\;} Corporation bas contri-
buted Rs. 4,00 lakhs to the Chief 
Min ister's Relief Fund with a view to 
("~teQding relief to the affected families. 
Apart from the investigation being 
made by the 010, Crime Branch, 
Kerala State, into the cases registered, 
an enquiry by a Technical Committee 
has been ordered. Its report is 
expected in the last week of March, 
1985. 10 the meantime, the following 
other steps have beeD taken in this 
connection: 

(i) A1I supplies from the tank 
suspected to be contaminated 
have been stopped and the 
tank has been sealed. 

(ii) Supplies earlier made from 
this tank have been frozen by 
the State Government aDd are 
being withdrawn from tbo 
wholesale aad retail points. 

(iii) The S'ate Government has 
issUed instructions to the 
District Collectors to make 
exgratia payments to the 
affcct(d famiJies. 

Any further action that appears 
necessary wi)) be taken after tbe ?nd-
ings of the Tecbnica 1 Commlttee 
become avai I able. 

ti"ent Public i 84 
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SHRI ZAINUL BASHER: Sir. 
the statement made by the petroleum 
Minister is far from satisfactory. 
Firstly, the Hon. Minister has Dot men" 
tioned as to what act ioo has beeD taken 
against the erring officers of the 
company, who showed utter negligence. 
When the supplies arc )ol:Jded in th~ 
wagons .. I ho.pe tbere is a procedllr·e to 
check the quality of the product be-
fore the wagon is sealed. I do Dot 
know whether the qualifY was checked 
in the present case, before the sea liog 
of the wagons. Then, when the wagODs 
reach the destination point, where the 
flupplies are made to the dealers and 
consumers. there again the product 
should be checked for the quality. I do 
not know whether at that point tbe 
quality bas been checked or not. If 
only it had been done, this contami-
nation could have been detected. 1 find 
that no check has been made, either 
at the loading Or rcaceiving point. 
Therefore, a gross negligence bas been 
comm itted and whosoever is responsi-
ble for it, should be punisbed, whe-
ther it be at the loading or receiving 
point. 

Secondly, I find that the CIU of 
Kerala is invcstgaling the whole 
matter. The Dumber of deaths reported 
upto 13th March is 13, But Yesterday 
I read somewhere that it is lUore than 
16. It is also reported that an officer 
of the Hindustan petroleum corpora. 
tion has been arrested. The statement 
does not mention this fact. I would 
like to know wbetber tbis is true and, 
if so, 00 W hat count be bas been 
are&tcd. 

Now, 1 come to my third point 
wb ich I have raised time and again in 
the COD8ultatatve Committee of tbo 
M ioistry of Petroleum; of wbich the 
Hon Minister was also a member then. 
Whenever any supply of petroleum is 
made, it is not checked for quality. 
The result is that diesaJ, petrol and 
kerosene are often mixed with lubri" 
eating Oil and sometimes eveD water. 
The petroleum Dealers Association and 
other dealers have raised this matter 
with tbe Oil Corporation». I do not 
DOW what action bas bo~ takoo on 
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that reprtaeatation. I have al.o railed 
in the Consultative Committee meetiog 
the same issue. Yet, no precautionary 
measures have been taken so far. If 
only tbe prccautionar, measures 
bad been taken, tbis tragedy 
could have boen averted. When water 
is mixed with petroleum, tbe motorists 
and the vehicles are bound to sufrer 
and we do receive reports to that 
effect time and alain. 

ComjDg to compensatioD, the HOD. 
Minister has stated that a sum of Rs. 
4 lakhs has been deposited by the cor-
poration wi th the Chief Minister's 
Relief Fund. Is it adequate? We are 
taking to task Union Carbide and we 
are demanding full compensation for 
the tragedy in Bhopal, which was due 
to their negligence. But, in the preBent 
case" we are giving only Rs. 4 lakhs, 
and that too to the Chief Ministers, 
Relief Fund. to provide reHef fo the 
victims. When about two dozen people 
have died and many more iniured, is 
this compensation which you have 
given adequate ? 

At least the corporat ion of our 
country should set an example in giv. 
ing compensation, before we demand 
full compeosat ion from the Union 
Carbide of America. We should aho 
give compensation. or course, in 
Bhopal 2.000 people had died and in 
Kerala only sixteen people have 
died. It is the responsibility of the 
Hindustan Petroleum Corpoorat ion and 
the M ;nistry to give fuU compesotlou 
to tbe victi ns of this tragedy. I wou'd, 
therefore, like to know from tbe ]-jon. 

- Minister what action he is takiog in 
this regard. 

I would once again formulate my 
quest ions ror him to reply. I would 
I ike to know whether there is a pro-
cedu.re to cbeck the quality or the 
supplies at the loading point as wei ( 
as at the receiving end, and ir there is 
a procedure, whether the quality of 
tho product i.e. kerosene, had been 
checked or not.· Lastly what compen-
aation is be loiDS to ,ive to the 
victims? 

THE MINISTER OF STATE OF 
THB MINISTRY OF PETROLEUM 
<SHRI NAWAL K(SHORE 
SHARMA) : Mr. Deputy·Speaker, Sir, 
as the HOD. Member baQ risht!y sa id. 
this is very sad that such type of 
accident has taken place. I and my 
Ministry are very sorry for wbat bas 
happened. We would ensure that in 
future OD such type of inc idents take 
place. 

Keeping th is in view, a comm ittee 
of the H industao Petroleum as well as 
the IOC bas been formed to go into 
the question of how it took place~ and 
what corrective steps can be taken so 
that such type of tragedies do not take 
place in future. 

Unfortnnately, this incident is the 
first of its type in the history of the 
marketing of Oil products in this 
country. 

As to the qu estion of negligence OD the 
part of employees, tbe matter is beinl 
enquired into. A Committee has been 
set up. It wou1d be known only after 
the report comes out as to which of tho 
employees is responsible and where tbe 
lapse took p19ce. So far as the Cor-
poration is concerned we would see 
that any,body who is found guilty of 
n.!gligence is properly dealt with and 
punished adequately. I can assure tbe 
I-I...,n. Member on this account. 

With regard to the question of 
componsation, we have donatcd 
Rs. 4/- lakbs to the Chief Ministers 
Relief Fund, which is being distributed 
by the diHrict aUlhoritiez; as per the 
norms of the State Government. 

I am told that Rs. )0.000 has becn 
siven to tbe next of kin of 
.hose who have died aod Rs. J ,000 to 
Rs. 3.000 has been given to tbose who 
have been injured. Of course, I agree 
with the Hon. Member tbat this com-
pensation is Dot &ufricient and tbe 
HPC would certainly consider any 
su.scation from tbe Chief Minister if 
he desires a biaher compensation to 
be pai4. 
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SHR( O. M. BANATWALLA 
(Ponnani): Mr. Deputy-Sp:!aker, Sir, 
words fail me to express adequately 
our anguish nnd deep grief at this 
colossal and ghastly tragedy of the 
supply of contaminated kerosene. 

Sir, the tragedy has affected five 
districts of Kerala, namely, AlJeppey, 
Ernakulam, Trichur, Palghat and 
Malappuram, and to an extent 
Trivandrum. According to the official 
reports. 13 persons br \'e died aDd 109 
bave been injured, but as we all know, 
these are m rc officinl figures. 

PROF. P.J. KURtEN: Eighteen 
persons have oit:u. 

SHRI G.M. BANATWALLA : You 
bear with me a little longer. As we all 
know" these a ro official reports, as I 
have been telling you. The deaths, 
according to the unofficial reports. are 
far morc and it is a trilgcdy that must 
be looked into in full detal1s. Look at 
the natule, the extent and the d("pth 
of this tragedy. The kerosene supplied 
by the Hilldu'itan Petroleum Corpora-
tion was all bought from authorised 
ra tion shops. N ,l.turally, almost all 
the persons affected are poor people. 
They are mostly women and children, 
poor peop!e who u§e kerosene ill lhe ir 
houses. It is not kerosene that was 
supplied to them. It appears as if to 
say that bombs were supplied in the 
houses of Kcrala. BI..)ttles containing 
this kerosene, and lamp", they all 
exploded. Look at the deplh of rhe 
tragedy. In a place in PaJghat a 
WOlllun just lit a match·stie" and a 
kerosene bC'ttlc nearby caught fire. 
The woman got burn injuries and died 
alsu. Such is the nature of the 
kerosene that was supplit:d. All the 
victims being poor. 

Sirl the only consolatioD that we 
may hnve in this ghastly tragedy that 
has taken place is that the Government 
of Kerals, if oot all its officials .. were 
at least ative to thls SCt ious situation. 
Tbe M mister for Food and Civil 
Supplies, Shri U.A. Bc.:cran, ordered an 
in(tuiry immediately. He ordered 

0".", P«bt/c t e 8 
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immfdiate freezing of all tbe affected 
at ocks. But, Sir" it is a matter of great 
indigoation that not alJ officials of the 
Government of Kerala were alive to 
this ghastly tragedy and took it 
seriously. We are told .. and I quote 
;Tom The Week dated March 11.23 
issue: 

"Though Minister Beeran 
ordered seizure of suspected 
stocks, several days passed 
before it was done. One 
District Collector approached 
by a police dEcer seeking 
immediate action was not 
ready to discuss the mat ter 
untill tbe next day ... ' 

Such, therefore, is the callous attitude 
that we find here and there from 
certain responsible officers of the 
Government of Kerala. Sir. we 
welcome the announcement of the 
Chicf Ministtr of Kerala tbat nobody 
will be spared, and I hope tbat the 
investigat ion that is going on win really 
spare no one.) high or low, and that 
those officc:;rs who were responsible for 
dereliction of duty despite orders by 
the Government should ~)so be taken 
to ta~k. 

Sir, I must also say, and I am 
coostrained to suy, that ( pained at 
the continued siJeoce of the Centr" 
wi th re~pect to this tragedy. 

Investigation was ordered in KcraJa. 
Stock~ were seized over tbere. But we 
find total silence from the Govornment 
of India as to what it is to do. I hope 
the Hon. Minister will be good enough 
to at least tel1 us the reaSOQS for this 
cont inned silence. 

Of course, we welcome his announce. 
ment and he has very rightly announced 
that nobody will be spared lind that 
act ion w ill be taken aaainst tbe em-
ployees of the Hindustan Petroleum 
Corporation if tbey are found gailt)' 
as a re~ult of the investigation that has 
been ordered. It is good on their part 
to order an investigation by tbe Tccbni-
~al COPlmittee. But may l,ast whether 



189 Calli", A.11·,nt/on PHALGUNA 2.8. J906 (SAKA) u".", Pllb/le 190 
10 Matler of 

a mere enquiry by the Tecbuical 
Committee of the Hindustan Petroleum 
Corporation itself which is involved in 
the trasedy would suffice? The Hindus-
tan Petroleum Corporation is involved 
io the tragedy. And it is the Hindustan 
Petroleum Corporation which is instl· 
tuting a depllrtmental enquiry to find 
out whether its employees are responsi. 
ble. This is an unsatisfactory situation. 
Though I welcome the immediate 
institution of enquiry by t he Technical 
Committee, I must also cxprfSS my 
dissatisfaction with the nature of such 
aD enquiry and therefore I mu t urge 
upon the Government, upon the Hon. 
Minister that an independent enquiry 
should be held so that It must also 
have the credibility tbat it Ot!servcs and 
the wide respect that it should have. 

It is the poor who arc hvolved, 
mostly women and children who art' 

. involved in the tragedy. I mu~t say 
that the Government may even come 
rorward with the CBI enquiry into the 
whole situatioD. Why is this negli. 
gence 1 

These tragedies are man-macfe 
tragedies. It bas been eIHabl ished that 
Naphtha got into kerosene supply. 
Samples were taken and Ifl"'.:st if,ation 
was done. As you bave, Mr. Minister. 
rightly pointed out in you; statement 
at some stage which stage is the m ltter 
of enquiry-Naptba got into t he kerosene 
supply. But at what stage? W JS it at 
the traosporatioD stage in t he snips? 
Was it at the oil termio,il stage at 
Cocbin jetty? Was it at the "t :tge when 
the kerosene wac; pumped mto the 
pipeline wbich was used ca~licr for 
Naphtha? Was it in the tanka or the 
lorries carrying the kerosene ~uf'ply ? 

Sir, the first incident took place 
Derbaps somewhere around February, 
26, subject to correction. It is now 
the 19th day 0' March and we are 
still awaiting tbe report a nd still 
awaiting action. By now, it ought to 
have becD cleared and we ought to 
have moved ratber expedi f i us!y. Sir J 

are we to understand that th,.;re are DO 

checks DO sarety mea.ures involved in '. . tho transportation of such aD artlc1e as 
kerosone ? Tbe question hus been 

ImporttlllCe 
asked but not answered. What are thoso 
checks? What arc those slfety mea-
sures? Pipeline is not being cJeaDedj oil 
tankers, lorries arc not beiDI cleaoed. 
Are we to understand that tbere arc DO 

safety measures at all, whatsoever? 
If there are any safet, measures, will 
the flon. Minister enlighten the Houso 
as to what those sarety measuc¢s arc 
and who are responsible for the 
implementation of thorie safety 
measures? 

We are told that so n~ ca1~H havd 
been instituted by tho G )v~rnrn.!Ot of 
Kerala. I am obliged to the Govern-
ment for having moved and inc;tituted 
some cases. 

. 
May I ask against whom these ca~es have 
beeo instituted? Who are tbose p':!opi.e ? 
I am afraid thl! cases m 1Y be in-;tituted 
against some p~tty peJplc here and 
there. But as has b~en assured by both 
the Government of Kerala and our 
Government here and, rightly so, action 
has to bo taken against any person 
responsible, high or low. Has any case 
been instituted against any officer of 
the Hindustan Petroleum Corporation? 

Who is responsible for tbe supply 
of tanker lorrico;? I do not know, but 
perhaps it is not the responsibill I y of 
the Hiodustan P"troleu'u Corpor.uion" 
tbat supplies kerosene to supply tanlcer 
lorries also. Perhaps, it is in the hands 
of wholcSllers. HiS aoy case boon 
registered against such big wholesalers, 
responsible for the supp Iy of tanker 
lorries? Let tbe Oovernment enlighten 
tbis Hou.~e with reSIh'ct to the calPJS 

tbat have been instituted and against 
whom. Has any case b~en instituted 
against any of the Hindustao Petroleum 
Corporation officials? 

The Oover;tment has assured us 
right now-I must thank tho Hoo. 
Minister for that-and tb~ Government 
has expressed its readiness that ir tbe 
Chier Minister or Kerala asks for more 
financial ass ist ance, more financial 
assistance will be given. Tbanks for 
tbe assurance. But why wait for tbe 
Government of KOfala to aat for more 
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assistance? I t is our responsibility. 
Let us move in the matter in a manGer 
that be fits us. 

An amOUllt of Rs 4 laths bas been 
liven by the Hindustan Petroleum 
Corporation to the Chief Minis ter's 
Reliof Fund and the Chief Minister of 
Kerala bas aaDoUDced-we welcome bat 
announcement payment of Rs 10,000 to 
the families of victims aod Rs. 1000 to 
Rs. 3eOO to those injured. 

I need hardly point out the light 
manner in which the lives of the poor 
people are being treated in our country. 
What is the compensation that is paid 
in the case oT railway accident? What 
is tbe comp~nsation tbat is paid in tbe 
ca"e of air accident 1 It is more than 
Rs. 1 I~kh. But the lives or these poor 
people who bought kerosene from 
ration shops, mostly women and child· 
ren, are weighed at Rs. 10.000 and for 
injury at Rs 1000. to Rs 3000. It is 
highly insufficient. Let the Hon. Minister 
stand here. in tbis august House, and not 
pass the buck to the Chief Minister of 
Kernla to declare here and now that full 
compensation will. be p~lid to every 
victim of this man"made ghastly 
tragedy of contaminated kerosene or 
the bombs that were supplied to every 
house in Kerala. 

Therefore, I formulate my questions. 
As I have said, tbe de partmcntaJ inquiry 
institutrd by the Hindustao Petroleum 
Corpon.~liun With respect to the negli-
gence of iti own employees is of a 
highly unsatisfactory nature. There 
must b~ some independent inquiry. 
Will the Government" therefore move 
into tbe matter aod have even a CBI 
inquiry? I have also asked for tbo 
details with respect to the cases that 
have been iostituted and Alainst whom. 
I have aJso a!lkcd for an immediate 
8DDOUDcem(;'ot by the Hon. Minister for 
the pa)ment of full compensation for 
tbis man-made tfa.cdy. I have 81so 
sougbt the information from the 
Government as to what safety measures 
are thero with respect to tbe trans-
portatioo of 5ucb articles. 

What happened to those safety 
measure. 7 If there are 011" what is 
being done about them? I hope the 
hon, Minister will cnlighten the House 
on all theac important points. 

As I said in the wbole of this 
traaedy" the ooly consolation, uf eoarse, 
is the expeditioQs action that has been 
takeD by tbe Government of Kerala 
though some of tbese officers bay" 
failed to realise tbe seriousness of the 
situation and to rjse to the situation 
and are responsi bJe even for dereliction 
of tbeir duties. 

My congratulations to the Chief 
Minister of KerJa and to tbe Minister 
for Food and Civil Supplies for the 
immediate action anoounced by them 
though how those announcements were 
carried out, need also to be looked 
into. 

SHRI NAWAL KISHORE 
SHARMA: It is really sad, I repea t 
again, that this tragedy bas taken place 
and, as has been rigbt)y pointed out 
hy my Jearned friend, it is the poorer 
s('ct ions of the socioty which use the 
oil (lnd, therefore, they have been hit 
by this tragedy. I nm one with him 
in expressing my grier. This unfortunllte 
accident did happen and b ,ppened for 
the first time" as I said earlier. 

Therefore, an Enquiry Committee 
has been instituted to go into the 
Cl:1USCS. My learned friend doubted the 
setting up of the Committeo by the 
HPC. I say nut only tbe BPe"s 
Committee but Indian Oil Corporation 
people have also been associated with 
it. Therofore .. I hope this Committee 
which has been set up at the highest 
level would arrive at somo conclUSions, 
fiod out the lacunae, fluggest remedial 
measures and will also fix rrsponsibili-
ties of tbose wbo have faiJed. 

However, a ~u8gtstioD bas been 
made by hjm about settiDI up of an 
independent inquiry in this matter. I 
COD assure the Hon. Mrmber tbat wbea 
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this' Committee'. findinls come~ tbey 
'would bo examined at tbe highest level 
'and, if De~d be, an independent inquiry 
would al80 be made into this matter. 

I would not foraet it. It is an 
assurance which is being given on the 
floor of the House which has always to 
be implemented. Otherwise, we an~ 
liable for breach of privilege, as you 
are aware. 

So far as the question or cases 
being registered is concerned.. cases 
have been registered by the Crime 
Branch of the Kerala Government and, 
as I understand, out of the 20 persons 
who have been arrested, most of them 
ure the employees of tho HPC undo 
therefore, there is no question of 
leavin g anybody.. howsoever sma 11 or 
big he or she may be. 

With regard to the payment of 
compensation, I' had earlier stated that 
we have, in the initial stages, donated 
Rs. 4 lakhs to the Chief Minister's 
Relief FQod and we are prepared to 
pay more but j t is the State Govern-
ment which has fixed certain norms for 
payment of compensation in case of 
such type of accidents. And I would 
be too willing to share the 
burden if the Chief Minister or the 
State Government 80 desire. The HPC 
would not shirk its responsibility. 

SHRI K. P. UNNIKRISHNAN: 
What about MPa? Why ooly Cbicf 
Mioi.ters? 

SHRI NAWAL KISHORE 
SHARMA: The State Government bas 
certain responsibility in tbe distri-
bution of relief in suoh ca,cs. 

SHRr K. P. UNNIRRISHNAN: 
Your Ministry can do un their OWIl. 

SHRI NAWAL KtSHORE 
SHAR.MA : We arc prepared. I have 
said. and I repeat, that we arc prepared 
to do whatever is possible. The norm, 
are thero. U the Chief Minister so 
deaires, we woald be preparod. 

SHRr O. M. BANATWALLA : 
You lOt in tQuch with him immediatoly 
so that thore is DO deJay. 

SHRI NAWAL KISHORB 
SHARMA: We are in touch with tbe 
Chief Minister. My officers, the 
chairman and managins Director and 
the Dirc~tor markoting went to Kerala, 
met the Chief Minister aod offered the 
help. And we would still be willing to 
do it. There is no question of Dot 
sharing the responsibility. We know 
the magnitude of the tragedy and we 
would bo too willing to help those who 
have been injured and tbo families of 
those who died. 

SHRI DHARAM PAL S[NOH 
(Sonepat) Mr. Deputy.Speaker .. 
Sir, in this Kerala tragedy, according to 
offida! information, about J 3 persons 
have been killed and about 113 are 
having serio lS injurks on their person. 
The State Government has also annOUDC-
ed some relief to .the families of the 
affected perSODS. But this is not suffi. 
ciont. The compensation should be 
enhanced, and the Government should 
pressurisc tho Hindustan Petroleum 
Corporation to contribute more money, 
so that it could be paid as compon-
sation to the affected families. 

In fact, maoy chemical alonts arc 
used for preparing kerosene oil, and 
impurities in anyone of them can 
affect the quality of tbo keroseno oil. 
Now tbe questioD arises how and al 
what stage the impure lubstance came 
to be added to tbo said keroseno oi1, 80 
that it can be ascertained bow milch 
quantity of kero~eno oil is adulterated. 
Secondly, I want to know whether tbe 
sample of tbe killer kerosene bas boeo 
got examined cbdmically from tbe 
forensic laboratory of the Governmont 
and from the laboratory of the Hindus-
tan Petroleum Corporat ion aDd if 80, 
the dotails of the said reports with dates 
should be supplied by the HOD. Minis-
ter, so that at the carliett stale tbe 
specific cbemic"ts wbicb mad~ the 
killer kerosene oil so highl, iollalllll-
able, almo&t explosive; can be dcnootod 
8ad appropriate action taken, 
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I would also liko to point out that 

tbo statement does oat mention the 
date of az>pointmeot or the Technical 
Committeo. The Technical Committee 
itself should bave boen appointed at 
tho earlicst stago so tbat the sample 
could have been tJkeo at the earliest 
8talo and tho results of the chemical 
examiner could have been received for 
tho purpose of ascertaining tbe real 
raets. 10 this respect 1 want to know 
Irom tbo Hoo. Minister whether tbe 
reports of the cbemical eX.lminat~on 
from the laboratory of the Corporation 
a8 well as from the government labora-
tory could also be liven of this stage. 

SHill NAWAL KISHORE 
SWARMA : With regard to the appoint-
meat of the Technical Committee~ my 
learned friend has asked for the date. 
The Technical Committee was appointed 
00 12-3.1985. 

Regarding the question as to what 
chemicals were used and whether there 
bas been some sort of a check, I may 
tell him that this kerosene was an 
imported one and. therefore. the 
question of using chemicals here docs 
Dot arise; I would like to tell my 
learned friend that this kerosene was 
imported from foreign countries. 

With rClard to tbe compensation 
part, I would be guilty of repeating 
what we aro prepared to coosider 
payment of a higber amount of com-
pensatioD if it is so thouaht fit by tho 
State Government. 

SHill SURESH K U R U P (Kotta-
yam) : The magnitude of the tragedy 
bas alroadY been described in this 
House by otber Hon. Members aod I 
am Dot loing ioto any description of 
the traledy. What I would liko to 
8&1 is tbat the statement made by the 
Mini,ter is wrona. Tho total Dumber of 
persons who died due to this tragody 
i. O()t 13 but it is 18 and the number 
of porsoDs injured il not 109; it comes 
to arouod 1 '0. 

The moat importont tbing in this 
It.telDoat is that it is mootioned as if 

iJrgent ".bUe ,1;, 
Imporlance 

this traaed y took place suddenly. It 
is not the case. This tragedy took 
place ill a span of O!le month. Tho 
first incident was reported on February, 
11 and t i 11 last week these deaths bave 
continued and bOlh the Union Govern· 
m:nt. the State Government and the 
Hlndustan Petroleum Corporat ion were 
callously watching people die. Does 
tho Government thiok thclt the value 
of the poor people's lives in Keralas is 
that cheap '1 Sanctioning oDly Rs. 4 
lakhs is only adding insult to illjury. 
I want to know why this little amount 
of mJney is being distributed. Is it So 
because these people are not travelling 
by air? A 11 these are poor people who 
use kerosene in their houses. They live 
in houses which do dot have electricity 
and the deaths took place in the house-
holds of poor people. I urge upon the 
Government to increas~ the compen-
sat.ion to Rs. 1 lukh to each person. 
That is one of th~ most important 
things that the Government should do, 

Regarding the flafety measures, in 
the Ernakulam jetty even a child in 
Kerala knows that the callous attitude 
of the Hindustan PetroJeum Corpo-
ration brought about this tragedy. 
From Ernakolam jetty to the storage 
tank of H PC on e pipeline is so far 
used for pumping Naphtha and kerosene 
and the a~rangemcnt is to use sea water 
to wash these pipelines using a pump 

. and I allege that the capacity of the 
pump is very low. Its capacity should 
have been 300 tonnes per hour. 300 
tonnes per bour sea water shOuld bave 
been pumped and washed. I would like 
the Minister to clarify what is the 
capacity of the pump used in Ernakulam 
jetty to wash these pipelines. But tbis 
aspect apart, jf only the HPC autho-
rities had taken sufficient care to test 
the products vigorously in their storage 
tank, this accident could have been 
averted. There are no proper testing 
facilities. At present they are 'only 
testing the coluur and density or kero-

.seDe in their storage tank. The 
Minister should repl,. Why tbe impor-
tant test of cbecking flash points is 
neglected in the storage tanks? What 
is the na ture of t his technical commit. 
tee? Who are the penODI appointed 0& 
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this teohnical committee? What is the 
date or appointment of this technical 
committeo? 

SHRI K. P. UNNIKRlSHNAN: 
They say it is 12th March. 

SHRI SURESH KURUP: That 
means OD February 11 this incident took 
place aod for a span of one mont h the 
government was callously watching. I 
ask the government to institute a high-
level Central agency inquiry into the 
whole incident apart from the technical 
committee inquiry. 

Sir, in the statement it is mentioned 
that all supplies from the tank suspec-
ted to be contaminated have been 
stopped and tank sealed. In this span 
of one mooth->the date when the acci-
dent took place and the supplies 
stopped-I allege that this kerosene is 
even now being distributed in Kerala. 
It is not stopped. It is stored in ration 
shops and the poor people are buying 
from the ration shops this very stock. 
What machinery ha') government insti· 
tuted to seize the stores? The Minister 
shQuld specifically say what machinery 
is thero and when this order issued to 
stop the supply of this kerosene through 
the ration shops? 

Lastly, when did the State Covern-
mcnt iDform the Union Go,ernment 
about this tragedy? I want the 
specific date. 

SHRI NAWAL KISHORE 
SHARMA: Sir, my friend Mr. Kurup 
has put many questions with rcgard to 
this tragedy and he has informed me 
that the tragedy started on 11th 
February. We have no information as 
to when it started. It was only when 
the reports from the Press came tbat 
we came to know and that was proba-
bly on 25th or 26th February. 

SHill SURESH KUR.UP: Report 
started appeariog right from 11 th 
February. 

SHRt NAWAL KISHORE 
SHAR.MA : I have no idea. I havo 
been told the rl!ports in the KeraJa 
Press first appearc~ on 25th or 26th 
February and immediately after roceiv-
iog tho report the SPC officials went to 
Kerala. They met the Chief Minister. 
The Food Minister immediately ordered 
thdt the stocks should be frozen. We 
also sealed our terminal tank from 
where the oil was being supplied to thc 
various points. So, all possible steps 
were taken by the HPS and a lso by the 
Food and Civil Supplies Department of 
Keraly that all stocks be frozen. It 
appears that whatever must have been 
passed on to tlle consumer might not 
have been returned. In fact, the Food 
Minister appeared on the television. 

SHRI SURESH KURUP : Poor 
people in KcraJa do not see T. V. 

SHRI NA W AL KISHO({ E 
SHARMA : Therefore, whatevor publi· 
city was possible was there. So, what-
ever possible steps could be taken were 
taken at the earl iest so far as the State 
government is concerned. 

To the best of my knowledge that 
is what has been done by tho State 
Government. 

So far as tbe Committee'S member-
ship is concerned, my learned frienJ 
wanted the information, I will givo 
this information. The names are: 

Shri T. C. Verghcsc" Deputy General 
Manager, Technical Services, V iZ8g 
Refinery. 

Shri T. F. Noronha, Chief Project 
Manager, Cocbin. 

Shri C. V. Ramaswami, Chief Che-
mist, Bombay Refinery. 

Sbri R. Veeraraghavan, Manager. 
Safety, Bombay Refinery. 

Then, subsequently, based on the 
discussion between HPCL and JOC, 
two representativOi of IOC havo been 
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included in the Tt~chnical Committee. 
The rcpres('ntat ivcs vf IOC are tbe 
followinl : 

Shri George John, Chief Quality 
Control Manager t IOC, Bombay. 

Shri F. o. Panikulam" Senior Ship-
ping Manager, IOe, bombay. 

So, they are also being added. This 
is the constitution of committee • 

• 
AN HON. MEMBER 

t'hould be a Jud icia! enquiry. 
Thero 

MR. l.)EPU1'Y-SPEAKER: Let 
him finish. 

SHRI NAWAL KISHORE 
SHARMA : 1 hop',' thi" Committee, 
which is a h ighpowa commitl ce, 
will go into u1l these questions. My 
learned (riend was talking about the 
eochin terminal and the pipelines nnd 
s(' on. I hope this Committee will go 
into all these quest ions. 

With regud to compensation, t 
have already said, w.e will try to do 
whatever 1S possible, tr the State 
Government so desires. 

SI-JRI SURESH KURUP Tbe 
Minister has not 3nswcrd two impor. 
tant questions I put t One question was, 
\\. bat is tbe cllpacity of the pump used 
in Ernukulam Jetty to clean this pipe· 
Hne. That is number one, Number two 
is this. The Minister should clarify why 
the important (uk of cbecking tbe 
flash point in storale tank was neglec. 
ted by them. 

SHRI NAWAL KISHORE 
SHARMA: All these have to be gone 
into by the Committee, whether this 
aspect was neglected or not t wbether 
this thing wns Dot properly done etc. 
This would be lone ioto by tbe Com-
mitteee. I am sorry I wilJ Dot be able 
to 8naw~r the question at this stale. 
Tbis is loin. to be enquired ioto. 

SHRt SURaSH KURUP: My 
question was" what is the capacit, of 
the pump used for this flushinl, why 
th is important t est was not done In tbe 
storage tank ? Sir J DO report or enquiry 
is needed. 

MR. DEPUTY-SPEAKER: He 
wants to find out whether it is correct 
or not. That is what be said. 

SHRI K. P. UNNIKRISHNAN : He 
is asking for information, not whether 
it is correct or not. 

SHRI NAWAL KISHORE 
SHARMA I have no informal ion 
regarding the c~lpacity of flushinl pump 
readily available. I will supply it. 

SHRI K. P. UNNIKRISHNAN: 
Will you provide it to the House? 

SHRI NAWAL KISHORE 
SHARMA: Sure. 

SHRI SURESH KURUP: On 
more thing. When di:J tbe Slale 
Government inform t he Union 
Government about this incident? That 
is important. 

MR. DEPUTY·SPEAKER: Mr. 
UnDikrisbnan. You carryon. 

SHRI K. P. UNNIKRISHNAN: 
Sir t I have been listening 'Vcry 
carefu11y to the various answers 
tbat my friead the Hon. MiDister 
for Petroleum was glVUlg in res· 
ponse to tbis CalliDg Attention Motion. 
1 have also gone through bit. statemeot. 
I do not know what conclusion you 
have reached, Sir. To my mind one 
basic question has arisen. Is there a 
responsible and responsive Govern-
ment in this country or not *1 If tbere 
is onc, is this Ministry responsive tc 
the public mood or Dot? Do t bey 
know what is goha 00 io tbis country? 
I hope he will bear me out. We have 
been such close and 1000 friends for 
decades. 1 hold nothing .,ninlt him. I 
have always held him in areat .te em 
aDd &reatost affection. Bllt, Sir, I am 
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really shocked that he did not come 
Sf 0 hl0lU with a stat('meot. SirJ today 
is" the J 9th of March. 

For the last five weeks, tho keralJ. 
press, the National press has been 
giving reports about certain events that 
have taken place and they have been 
characterised here that some deaths 
occurred somewhere. Sir J whether it 
is one death or a hundred deaths, it is 
diminishing of humanity. It should 
have shocked. If this Ministry or the 
Corporation had the slightest social 
awareness they would have been 
shaken out of torpor and here the Hl>n. 
Minister says that some deaths occurred 
and some injured. Is it that they are 
to be treated like flies ? The question 
has bt'en agitating for the Ja~t five 
weeks and there was no mention about 
this in tho House. I was hoping that 
we would not have to give a motion on 
the very first day when the House met 
and he would come out with a state-
ment. I want to know what exactly 
is the relationship of the public sector 
undertaking. Of course, it has a degree 
of autonomy But it has no licence to 
kill pt·ople. As Mr. Kurup and Mr. 
Banatwallu 8!-'krd : what have they 
been doing aJl these days? Have they 
frozen their will to aet in a situation 
like this and that too when all the 
people in tbo whole worJd wero shaken 
over the dimension of tho tragedy in 
Bhopal? 18 deaths have taken pJace 
and hundreds of people arc still lying 
in the hospital all over 1 he State. It 
is as if only (I small portion has been 
flrf(~ctcd. The MiQister has not explained 
the "osition because they are sliJl 
waiting for the day when the technical 
committee will assess. People invol-
ved in such quality control are able to 
test samplt?s and give a preliminary 
nplnton. Did he have any preliminary 
opinh')l1 ? Sir~ tbere has been criminal 
r.ogligence by this IIpe and they conti-
nue tbis criminal negligence. Since 
Jast month this KilJer Kerosen~ has 
been chasing the people. Women and 
Children bavo not boca sleeping in 
tbeir homes. People hav~ been killed. 
innoceDt people belonging to the 
poorost strata, wCH~est section. have 

been affcct('d. Their houses have b(~eD 
burnt and bere he comes and (eJ! us 
like this, when tbe tragedy b·8 struck 
and it continues to leave a trail of 
deathsJ attacks innocent people and 
some people are spending sleepless 
nights in hundreds of vi lJages in Kern'a. 

Sir, you know that they are 
depending on kerosene for fuel as we II 
as lighting. I do Dot know whether 
this complacency b..ls any meaning. I 
am sorry to say this. There is a Iso a 
limit to such govcrnmcntul cl)mpla-
cency. Therefore, Sir, 1 want to know 
when ellactly was the Ministry 
informed of this, a t what date and 
time the Ministry was apprised of 
tbis by HPC. What action did the 
Ministry take? Did the Minisiry 
udvisc the BPe to take act ion and did 
they at all h3ve any lxpbnation? 
Did tbe HPC give any explanation of 
any kind as to bow it bad happened 
because It hao;; been a gr:.ave deriliction 
of duty and stand:.lfds of quality 
control have not been followed? There 
are certain international s~andardsJ 
nationul standards, certain lSI 
st.tndards, c~rhtin norms nnd stand8' ds 
fixed by the Corpor:llion itself and all 
these standard" of qual ity con: I ol 
have b(.;cn violalcd. 

Not only Quality contaol, mainte-
nance standards hav~ :.Ilso been 
violated. \Vt: do not know that; we 
have yet Lo know as the Commitlee has 
yet to go into this Quest ion. What 
nrc the term"! (If refcrcn/Jt: of this 
fechnical ('ommit Le? Can t h<'y fix 
criminal culpability of X, Y or Z ? 
They will gl\'C a report on wh:.1t 
actualiy occured at a particuLu time. 
What actu<~l1y are their terms of 
rcfercnc,", 1 Was th~re anyt h ing wrong 
in the imported crude oil? Then it 
follows thnt jf there was, th~ quality 
of imported crude had Dot bern tcsted 
at the port of r-ntry. Is it that there 
ate sedou~ lacQnae in the maint<:nance 
standards of the pipelines? Or is it in 
the tankers? What are (he ~(ar.dards 
fixed for tankers? In re~pect of all thl"'l'e 
details~ the Hou~e must be taken into 
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confidence. What are the terms or 
rereren~e of tbis Committee and Wh.lt 
is the constitution? As was said by 
my friend, Sbri Banatwalla, HPC 
cannot be allowed to whitewash its 
own acts of omission and commission. 
They cannot be allowed to run away in 
a situltion where dozens or people 
belonging to the poore!t strata have 
died and hundreds are -till lying in the 
hospital. You can imagine the condi· 
tion of those whos-.! bread winners 
have died. The Mini ~ter seem" to be 
satisfied by saying l hat he h lS given 
four lakhs. Mr. M inist er I you are not 
giving that out of charity. We p'lssed 
an amendment bst year to tbe Motor 
Vehicles Act increasing the comp.:osa. 
tion to Rs. 50000 or so, uod io rail 
accidents, r:1C compensation is more 
than a Idkh. Is the amount of four 
Jakhs of rupees 3dequate for eighteen 
people whc have been killed, and 
hundreds of people ser iously injured 
and lying in the hospitals, and the 
houses burnt and SI) on? Does he 
consider it to be an adequate com-
pensation '! Why does he have to 
wait for the ChiLe Minister.or anybody 
to tcll him, or '!cave it to u~ to S,lY 

tha t '1 What ar~ t hey wailing fllr 1 Jf 
Union Carbido is responsible for the 
Bhopal trag~dy. i" nrc not responsible 
for this tragedy in Kcrala? Can they 
run away like th~lt? When we are 
passing a I egislatitlO to pro cct the 
interests of those innocent citizens and 
when we arc arresting those who are 
r~sponsibJc for the Bhopal tragedy, 
why is the Ministry sleeping in tbis 
case 1 This is a shocking revelat ion. 
lie says that he constituted a 
Committee on 12th March, 1985. 
Why this d!!lay? The crucial 
question remains when was 
tbis Ministry informed of' this? I 
want to know, wheth·:!r tho earl ier 
request of Kerala Government for 
higher compensation has not been 
agreed to by HPC. Probably the 
Marketing Director or whoever he is 
has tnken this deci~ion. Is it n 
decision to be tukeD at the level of 
Marketing Director 1 I want to know 
that. Will he entrust tbis wbc Ie case 
\0 Cal? Tbi'J is becaQse CRr UIOD~ 

Impo,tance 

cao 10 ioto certain aspects. The 
Technical Committee can give you a 
report 01:' aspects of mllintenance and 
quality control.. but on culpabiJity, 
dimensions of the crime etc., on ly 
cor can find out so that a proper case 
cao be instituted. Is bo pr~pared ? What 
is holding bim back? About com-
pensation, will be agree and ten tbe 
House that he is prepared to pay a 
higher compensation of Rs. one lakh 
per victim, per death and Rs. fifty 
thousand each for those who ha.ve 
~ufTered, burns and injur ies ? 

SHRI NAWAL KISHORE 
SHARMA: Sir, my dear friend Shri 
Unnikrishnan hflS rightly observed 
that death, whether it be of 
one or more persons, is shockiDg. I 
do agree and this is really a tragedy 
wherein. I feel, too many doaths have 
been there uDd too many injuries have 
been tbere and this is really a matter 
of grief and anguish to me and to all 
of us. 

Whatever happened has happened 
and as I said earlier. the only thing 
we can do is to see that in futuro 
Ruch accidents do not occur and second-
ly, th,)se who are responsible for 
acts of omi5sion or commission, should 
not be sp Ired. \-Vilh tbJt end in view, 
firstly a Technical Committee has been 
formed togo into the question aDd as 
hus been rightly pointed out by my 
learned friend, this Technical Com-
mittee would go into tbe technical 
aspects of the questoin.. tbat is, 
maintenance and all th'l t. After its 
report comes, as I had earlier indicated 
in reply to the question of Shr i 
Banatwal1a, if need be an independent 
inquiry would be set up to find out and 
to fix the; responsibility of tbe HPC 
officials. I can assare this House, 
through you Sir, lhnt nobody would be 
spared. With regard to the criminal 
Jiabilil y or culpablo 1 iability. this 
matter is alrc,'Idy under inquiry by the 
S' ate Government and the State 
Government, I hope .. would be able to 
find omt the involvcmcDt or culpab iI ity 
of the persons who are responsible for 
this traacdy. Since this mattor is 
undor inquir1.. pend ins iQve.ti,ation, 
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it would Dot be. proper for me to say 
anything 08 this count. 

-With regard to the quaotum of dama-
,~ 

lei or compensation, I am one with the' 
Hon. Members of this House tbat this 
compensation amount is too meagre 
and whatever is possible, would be 
done to the satisficatioD of tbe people 
who have been injured in this 

• accident. But thits matter b as to be 
decided, as I said earJier, in conJulta-
tion with the State' Government and 
every step wou1d be taken to give 
relief to the victims. This is what I 
caD assure you. 

MR. DEPUTY-SPEAKER : The 
House will now adjourn for lunch gnd 
meet again at 14.1' hours. 

13.13 hrs· 

The Lok Sabha then adjourned for 
Lunch till fifteen millllte.f past 
Fourteen of the clock. 

The Lok Sabha re-assemblcd after 
Lunch at Seventeen minut('s pa'it 

Fourteen of the clocks. 

[MR. DEPUTY-SPEAKER i" II,e 
Chair] 

MATTERS UNDER RULE 377 

[English] 

MR. DEPUTY .. SPEAKER : Th~ 
House DOW shall take up mat~crs under 
Rule 377. 

[Translation] 

(1) Drought conditions in Raju .. thnn and 
Deed for Central a!l~i'tar.ce for 
drought reUef work. 

SHRI VIRDRI CHANDER JAIN 
(Datmer) : Mr. Deputy·Speaker, 
Sir. I am givins the following state-
ment before tbe House under rule 
377 : 

Thousands of villages in Rajasthan 
are facing famine. The famine has 
assumed alarming proportion io 
BanDer, Jaisalmer J Jodbpur aDd 
Nagaur districts of the western 
Rajasthan. 

The State Government bas not 
started any famine relief work. Some 

. Jabourer have earned wages under the 
National Rural Employment and 
National Rural Landless Employment 
Guarantee Programme but this is 
insufficient. 

The Rajasthan Government has 
submitted a report to the Central 
Government apprising them of the 
famine conditions and sought assistanco 
of Rs. 140 crores. The Central 
Government had sent a study group 
two months ago which submitted its 
report to the Central Government but 
the Centra) Government bas Dot given 
any money except an advance of 
Rs. 10 crores. 

The desert districts of Barmer. 
Jodhpur and Jaisalmor are facing 
drinki'ng water CflSlS. Water tankers 
are sent ther. but this is not sufficient. 
There is need to make arrangement for 
drinking water through army so that it 
is made available to the ltffected villages 
on war.footing. 

There is need to start famine 
relief works. Thousands of farmers 
have gone and are stil1 going to 
Gujarat, H,uyana and towards 
Rajasthan canal because famine relief 
works have not been started. 

The cattle owners of desert 
districts have gone to Oujarat, 
Madbya Pradesh and other States. The 
fodder has become costly and there is 
need to sell it at subsidised rates. 

The Central Oovernment is 
earnestly requested to provide 
immediate assistance of Rs. 140 
crores to the Rajasthan GovernmeDt 80 

that famiDe relief work is started OD 


